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This application has been filed by 

the applicant challenging the Annexure-K 

letter dated 31.1.1998 by which the 

Under secretary to the Government of 

India, Ministry of Home Affairs informed 

the Chief Secretary, Government of 

'Manipur about the year of allotment of 

the applicant as 1990. The applicant 

claimed that his year of allotment ought 

to have been 1989 and, ot according to the 

applicant fixcitionZ,  ,j  the year of allotment 

as 1990 was arbitrary, unreasonable and 

unfair. Being aggrieved by the Annexure 

-K letter regarding the year of allotment 

the applicant submitted Annexure-L and 

Annexure-N representations dated 9.4.98 

and 9.6.98 respectively. However, these 

representations have not yet been dispo-

sed of. 

We have heard Mr BK.Singh assisted 

by Mr N.J.Singh,learned counsel appearinc 
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21.8.98 on behalf of the applicant and Mr S.Ali, 

learned $r.C.G.S.0 for the respondents. 

A 1i 4,4a, rpointed out that1 the impugned 
order was pssed,on 31.1.1998 and repre- 

1.fl 
'señtatidns h'•ad ..be:eñ ...ubrnitt/pri 1 and 

dune,  i998'i(c months period! is not yet 

over. Therefore, the application is 

premature. Mr B4K.Singh lso, doep not 

dispute this aspect of the matter. There-

fore we are not inclined to entertain 
•) 	(5) 	 . 	- 

	

ç 	 this application. However, we hope and 

trust that the respondents shall dispose, 
r 	 of the represéntatiàns as early. as 

/ 	. 
. 	 ., 	possible. 

The appiiçation.is .d1SpOSd P• 
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